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black sheep in the industry, we should Dot
condemn the industzy wholessle. ‘Thia is
my only submission, Allthevaryconstructive
suggestions made by hon. Members will be
Tooked into and I may say, while we takeh the
necessary concrete administrative measures,
we will he guided by the constructive sugges-
tions made by hon. friend.

SHRI K. 8. CHAVDA :
mistpke in the statement.
he says :

“The manufactare of yam far civil con-
sumption shall have to pack...not less
than 30 per cent in the form of cones
(meant for power looms).”

Whereas, in para 2(r) he says that producers of
cotton yarn would be prohibited from selling
yartt ‘except in small quantities in the form of
beams (meant for power looms)." ‘Thete is
an apparent contradiction in the statement.
Handlooms use yarn in the form of ‘hanks’
Powezlooms use yarn kin the form of ‘beams’.
Textile Mills use wazn in the form of ‘cones’.
I think there is some sort of confusion in the
mind ‘of the hon. Minkstes,

Sir, there is &
Under Para 2(3)

PROF. D. P, CHATTOPADHYAYA : 1
am not confused, Sir, I would request the
hon., Member to get necessaty help and
guidance from the people who know things
better,

MR. SPEAKER : Now, papers to be laid
on the Table.

TR sfear %1 gzata BN a1 &)
dng Wit w fosrer fizmr
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12.55 hrs,
PAPERS LAID ON THE TABLE

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRTA.'C.
GEORGE) : On behatf ¢f Shrl K. R.
Gaiiesty, T beg to lay on the Table—

(1) A copy of Central Sales Tax (Registra-
tion and Turnover) (Amendment) Rules,
1973 (Hindi and English versions) pyblished
in Notification Ne, G.8.R. 56 (E) in Gazetta
of India dated the 9th Febryary 1973, updex
sub-section (2) of section 13 of the Cegtral
Sales Tax Act, 1956. [Placed in Library..
See No. LT-4430/73.]

(2) A copy of the Income-tax Officers
(Class I) Service (Regulation of Semiorlty)
Rules, 1973 ( Hindi and English versions)
published in MNotification No. G.S.R. s4(F)
in Gazette of India dated the 9th February,
1973, issyed under article 309 of the Consti-
tution, together with an explanatory memo=
randum. [Placed in Library. See No.LT-
4431/73.]

(3) A copy each of the following Notifica-
tions (Hind1 and English versions ) under sub-
section (3) of section 12 of the Govechment
Savings Certificates Act, ¥959 i~

(i) The Post Office Savings Certificates
(Amendment) Rules, 1973, published in
Notification No. G.S.R. 116 in Gazette of
Indip dated the 10th Rebruary, 1973.

(ii) The Nationsl Savings Certificates
(Fourth Issue) (Amendment) Rules, 1973,
published in Notification No. G.S.R. 117
in Gazette of India dated the roth February,
1978,

[Placed in Libtary. See No. LT-443af
73]

(4) A copy of the Post Office Savings Banks
¢(Amendment) Rules, 1973 (Hindi and English
versions) published in Notification No. G.S.
R. 118 in Gazetse of India dared the toth
February, 1973, under sub:section (3) of
section 14 of thé Government Savings Bariks
Act; 1873, [PlacedinLilvary, Sa  No.
LT-4433/73%
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(s) A copy of the Central Excise (Second

Amendment) Rules, 1973 (Hindi and English

versions) published in Notification No. G.S.R.

J83 in Gazette of India dated the 24th Febru-

ary, 1973, under section 38 of the Central

Excises and Salt Act, 1944. [Placed in Ltb-

rary. See No. LT-4434/73.]

(6) A copy each of the following Notifica-
-tions (Hindi and English versions) under sub-
section (4) of section 26 of the Bengal Finance
(Sales Tax) Act, 1941, as in force in the Union
territory of Delhi :—

(i) The Delhi Sales Tax (Bighth Amend-
ment) Rules, J1973, published 1n Notification
No. F.4(27)/72-Fin. (G)in Delhi Gazette
dated the 16th October, 1972.

(ii) The Delhi Sales Tax (First Amendment
Rules, 1972, published in Notification No.
P.4(68)/72-Fin. (G) in D:lhi Gazette dated
the 1st January, 1973.

n[l;!acu in Library. See No. -LT-4433/

(7) A copy each of the following Motifica-
tions (Hindi and JEaglish versions) under
section 159 of the Customs Act, 1962;—

(1) G.S.R. 1632 published in Gazerte of
India dated the 3oth Dscember, 1973, to-
gether with an explanatory memorandum,

(ii) G.S R. 1635 published in Giz.tte of
India dated the 3oth D:cember, 1972, fto-
gether with an an explanatory  12mjraudum,

q
(iif) G.S.R. 499 (B) pablished in Gazette of
India dated the 30th D:cznbar, . 572, togather
with an explanatory memorandum.

(iv) 5.0. 769(E) published in Gazette of
India dated the a8th D:cember, 1972 and
8.0. 76(B) published in Gazette of India
dated the sth February, 1973, together with
an explanatory memorandum.

(v) G.S.R. 10(B) published in Gazette of
India dated the roth January, 1973, togethe ¢
with an explanatory memorandum.

MARCH 0, 1073
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(vD) G.S.R. 151 published in Gasetre of
India dated the 17th February, 1973, together
with an explanstory memorandum,

[Placed in Library. See No.
73.]

(8) A copy each of the following Wotifi-
cations (Hindi and English versions) issued
under the Central Excise Rules, 1944:—

(@ G.S.R.1527 published in Gazette of
India dated the gth December, 1973, together
with an explanatory memorandum,

(i) G.S.R. 484(B) and 485(E) publshed,
in Gazette of India dated the 11th December,
1972, together with an explanatory memo-
randum.

(iii) G.S.R. 1567 published 1n Gazette of
India dated the 16th December, 1972, to-
gether with an explanatory memorandum.

(iv) G.S.R. 94 published in Gazerte of
India dated the 3rd February, 1973, together
with an explanstory memrandum.

LT-4436/

(v) G.S.R.148 published in Gazette of
India dated the 17th February, 1973, together
with an explanatory memorandum.

(vl) G.S.R. 149 published in Gazette of
India dated the 17th Pebruary, 1973, together
with an explanatory memorandum.

(Placed in Library. SeeNo, LT-4437/73. 1

SHRIA. C. GEORGE : I beg to lay on
the Table ;

(1) A copy each of the following Notifica-
tons (Hindi and Bnglish versions) under sub-
section (3) of section 17 of the Bxport (Quality
Control and Inspection) Act, 1963,

() The Export of Laundry Soap (Inspe-
tion Amendment) Rules 1973, rublished in_
Notification No, 5.0. 429 in Gazette of India
dated the 17th Febryary, 1973.

() The Export of Mica (Inspection)
Amendment Rules, 1973 published in Notifi-
catiod No. 5.0. 431 In Gazette of India dated
the 17th Februsry, 1973.
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(iif) The Export of Inorganic Chemicals
(Inspection) Amendment Rules: 1973, pub-
lished in Notification No. S.0, 432 in Gazette
of India dated the 17th February, 1973.

(iv) The Export of Organic Chemicals
(Inspection) Amendment Rules, 1973, pub-
lished in Notification No.S.0. 433 in Gazette
of India dated the 17th Pebruary, 1973.

(v) The Bxport of Inorganic Pigments
(Inspection) Amendment Rules, 1973, publish-
ed in Notification No.S.0, 434 in Gazette
of India dated the 17th Rebruary, 1973.

(vi) The BExport of PVC Leather Cloth
(Inspection) Amendment Rules, 1973, pub-
lished in Notification No. 8.0. 435 in Gazette
of India dated the 17th February, 1973.

(vii) The Export of Vinyl Film and Sheet-
ing (Inspsction) Amendmcnt Rules; 1973,
published in Notification No. S.0. 436 in
Gazette of India dated the 17th Pebruary,
1973.

(viii) The Export of Geramic Products
(Inspection) Second Amendment Rules»
1973, published in Notification No. §.0.
437 in Gazette of India dated the 17th Febru-
ary, 1973.

(ix) The Bxport of Refractory Bricks (Ins~
pection) Amendment Rules, 1973, published
in Notification No. S.0. 438 in Gazette of
Indis dated the 17th February, 1973.

(x) The Export of Safety Glass (Inspection)
Amendment Rules, 1973, published in Noti-
fication No. S.0. 439 in Gazette of India
dated the 17th February, 1973.

(xl) The Export of pesticides and their
Focmulstions (Inspection) Amendment Rules,
1973, published in Notification No. 5.0. 440
in Gazette of India dated the 17th February,

1973.
(xli) The Export of Linoleum (Quality

5.0. 441 in Gazette of Indis dated the 17th
Pebruscy, 1973,
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(xiif) The Export of Paints and Allied
Products (Quality Control and Inspection)
Amendment Rules, 1973, published in Noti-
fication No. S.0. 442 in Gazette of India
dated the 17th February, 1973. !

(xiv) The Export of Transmission Line
Towers (Quahty Control and Inspection)
Amendment Rules, 1973, pubbshed in Noti-
fication No. 8.0. 443 1n Gazette of India dated
the 17th February, 1973.

(xv) The Export of Diesel Engines (Quality
Control and Inspection) Amendment Rules,
1973, published in Notificauon No. S.0. 444

in Gazette of India dated the 17th February
1973.

(xv1) The Export of Power Dinen Pump
(Quality Control and Inspection) Amend-
ment Rules, 1973, published in Notfication
No, 8.0. 445 m Gazette of India dated the
17th February, 1973.

(xvii) The Bxport of Electric Fans (Ins-
pection) Amendment Rules, 1973, published
in Noufication No. 8.0. 446 in Garette of
India dated the 17th Februay, 1973.

(xviu) The Export of Sewing Machines
(Qualiry Control and Inspection ) Amendment
Rules, 1973, published in Notificanon No.
8.0. 447 in Gazetie of India dated the 17th
February, 1973.

(xix) The Export of Small Tools and Hand
Tools (Quality Control and Insp.ction
Amendment Rules, 1973, published in Noti-
fication No. 5.0. 448 in Gazette of India dated
the 17th February, 1973.

(xx) The Export of Bicycles (Quality
Control and Inspection) Amendment Rules
1973, published in Noification No. 5.0. 449
in Gazette of India dated the 17th February,
1973.

(xxi) The Bxport of Steel Trunks (Inspec,
tion) Amendment Rules, 1973, published
in Notification No. 5.0. 450 in Gazstte of
India dated the 17th February, 1973.
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2o (axii)The ~Bxport of .. Expsaded:: Metaj !

=8oeel Shéets {Indpection) ;Amepdment Rulks ,
2973 ; poblishéd in. Notification: No.:5:Q. 451
<im Gagette of India dned ﬁ:e I',rﬂl Fdnltya
1973. -
xxiii) The Export of Stainless Steel Uten-
“sils (Enspecﬁon) &mendmem Rulcs, 1973,
published in Noﬁ!{uﬂon No. 8.0. 452 in
‘Gazette of Indin dated the 17th Fébmry
1973. .
(xxiv) The Export of Hlecﬂic Cables and
+Conductors {Inspection) Amendment Ruleg
2973, published in Notification No. 5.0. 453
-in Garette of India dated the r7th ;February,
3978 ]

(xxv) The Exports of Cast Iron Soil Pipes
and Fittings (Inspection) Amendment Rules,
1973, published in Notification No. 8. 0. 454
in ‘Gazette of India dated the 17th February,
1973. _

(xxvi) The Export of Cast Iron Manhole
-Covers and Frames (Inspection) Amendment
Rules, 1973, published in Notification No.
$.0. 455 in Gazette of India dated the 17th
February, 1973.

(xxvii) The Export of Automobile Spares
Components and Accessories (Quality Control

-gnd TInspection) Rules, 1973, published in
“Notification No. 8.0. 450 in Gazatte of India
«datéd the 17th February, 1973.

[Placed in Library. See No.LT-4438/
73.]
" *{2) A copy of the Annual Report {(Hindi
and Bn;luh versions) of the Indian ‘Motion
"ﬂcraruﬁxpmﬂotpmmonw Bombay
for the yeir 1971-72 hlong 'with the Audited
Accounts and the comments of the: Compt-
soller and Auditor General thereon, under
qu-umon (1) ©of section 61gA of the Com-

_ panies Act, 1656. ' [Prcmd in Lfbmry Su &

No. LT-4438'73)

(3) A copy of the Anmual Report (Hlindi,
-and English versions) on the working of the .
. Teede - Developmient Authority, Wew :Delhi

Lofbrithe yeRE 197144 along wHth tire Aadived .
“ Anbioants. {Placdd. ﬁmu.«&w el ET-

-_;"I?i_’-.F

-440/73F
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RA SINGH BISHT
KAmore): - Mz, - mau, I beg to
present,  Twenty.pinth.- - Repest. of
Ahe Bstimares . Committns  segardiog action
tnkenhchwmmM& the recommenda-
tions contained in their Hundred and Twenty-

SEHIINA.RBND

‘ninth Report (Pourth Lok Sabhs) on the

Departman of Atomic Raergy-Atomic Power.
12° 58 hrs.
BUSINESS OF THE HOUSE
THE MINISTER OF PARLIAMENT-
ARY AFFAIR'S_ (SHRI K. RAGHU RA-
MAIAH) : With your permission, Sir
I rise to announce that Govemmmt Business

‘in this House during the week commenc-

ing 12th March, 1973, will consist of :

(1) Consideration of any item of Govern-
ment Business carried over from today’s
order Paper.

(@ Submission to the vote of the House of
Demands. for Grants on account (General)

for 1973-74.

(3) Discussion on the Resolution sctking
disapproval of the Coal Mines (Taking Over=
of Management) Ordinance, 1973and eon-
sideration and passing of the Coal Mine
(Taking Ovwer of Mansgement ) Rill, 1873.

(4) Discussion.and votingon : |

(i) The Sapbllmmtlry Deminds  for
Grarits (Gmml} fér 1973613

(i) The Supplmnu:y Den;mda for
Grants tRaﬂmryljfor :971-73- s

i) The Domsads for Gropts, Qi#mra)
fox A973:74- - (Imtgrrupeions) ..
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